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(vii) Granoting finances for Banas Project

to solve the drinking water problem
in Jalpur
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STATUTORY RESOLUTION RE:
DISAPPRGVAL OF NATIONAL
SECURITY (SECOND AMEND-
MENT) ORDINANCE
AND
NATIONAL SECURITY (SECOND
AMENDMENT) BILL

MR. CHAIRMAN : Now, we take up
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Disapproval of National 4’6
Security  (2nd Amend-

ment) Ordinance and
National Security (2nd
Amendmenr) Bill |

Statutory Resolution regarding disapproval
of the National Security (Second Amend-
ment) Ordinance, 1984 (Ordinance No. 6 of
1984) Promulgated by the President on the
2ist June, 1984 and National Security
(Second Amendmennt Bill together.

SHRI GEORQE FERNANDES
(Muzaffarpur) : I beg to move :
“This House disapproves of the
- Natiopal Security (Second Amend-
ment) Ordinance, 1984 (Ordinance
No. 6 of 1984) promulgated by the
President on the 2ist June, 1984,*

Before making my case why [ oppose this
Ordinance, 1 would like to deal with the
Statement explaining the circumstances
which had necessitated the promulgation of
the National Security Ordinance 1984, which
the hon. Home Minister presented to the
House on 25th of July. So, in the Statement,
the Home Minister says that the Ordinance
was necessitated because the State Govern-
ments have been asking for amendments to
centain provisions of the National Security
Act in the light of the practical problems
that have been encountered in implementing
the provisions of the Act, especially in areas
where conditions are generally disturbed.
The National Security Act was passed by
this House in December 1980 following ao
ordinance that was issued in September,
1980. Between September 1980 and April,
1984, in other words, for almost a little
over 3.1/2 years, the State Governments,
the Central Government and all those who
were concerned with implementing this law,
must have been concerned with the changes
that this law needed according to their
wisdom. In April, 1984 when the Govern-
ment came forward with a Bill to amend the
law and that Bill was passed by this House
again—thanks to their steamroller majority
over there—one would have assumed that
whatever suggestions and recommendations,
etc. in order to streamline this law and to
make it more effective must have been
received by you. What is that happened
between April, 1984 and 21st of June, 1984
i.c. about 2.1/2 months time that makes the

**Not recorded.



